
1871, and the Prisoners Act, 1900. 
W H E R E A S  it is expedient further to amend the 

Coroners Act., 1811, 2nd the Prisoners Act, 1900 ; 
' It is hereby enacted as follows :.- 

1. This Act may be ~a l l e r l  the Coroners (Amend- Short title- 
ment) Act, 1908. 

Act, 1900," shall be substituted. 



. . 

7. To section 21 of the said Act the following 

"and the wl~ole, or sac11 part thereof as ta the 
Coroner seems fit, shall, in default of attendance by 
the jurors, -be recoverable in the same manner as a 
fine imposed under section 31." 

8. Por section 25 of the said Aot the following 
shall  be substituted, namely :- 

"25. When the jury or a majoritJy of the jury 
where death find. that the death of the deceased person was occa- 

inquisitio~~, t,ogetl~er with the names and addresses of 
the- ~itnesses,  to  the Commissioner of Police." 

! 

I 



11. In  seotion 2R of the said Act, for the word 
c' burial " the word " disposal " shall be substituted. 

12. I n  the Seoond Sahedule of the said Act, for 
the words "on view of the body of A. 33. then and 
there lying'dead-" the words "in the case of A. B. 
deceased " shall be substituted. 

13. I n  section 11 of the Prisoners Act, 1900, for 
the wo;ds " Justioe of the Peace or Coroner " the 
words ('or Justice of the,Peace " shall be subsbituted. 


